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Sh, Gobind Singh | ese Petitioner i
. Ve
Sh,M.B Kaushal,
Bolice Commissioner, , . ' _
New Delhi & anr., . eos ‘ Respondents

~

Coram:  The Hon'ble Mr . Justice V.S.Malimath,Chairman
The Hon'ble Mr ,B.N.Dhoondiyal, Fember(A)

for the Petitioner ws Sh.,B.R.S2ini,C ounsel,

For t he Respondents ee Sh.D.MN.Trisal,Counsel,

. ORDER (0RAL) S |
(BY HON'BLE MR,JUSTICE U.S.MALIWQTH,CHAIRMAN} i
The counsel for the reSpdndents placed for our
perusal .an order made on, 22.,3,93 to uwhich he sncloses - '
a statement containing information in regard to fixation l
of pensicn, gratuity and the amount due to be paidfto
the petitioner,.This shous that necessary steps to
comply with the judgement of the Tribunal have bean .

i

taken and necessary orders have been'made.In'regafd to the actual
‘ that are : v T
payments/required to be made to the putitioner, ths counsel

for the respondents submits that the payments in accerdance

with the order of the Triburmal will be made within tuo

weeks ., We record that undertaking and dispose of this
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